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of this Rill had no objection, he be Y
! ] . geed Laturday, Decembe
to suggest th.ut it connideration bo do- ¥ " 8 1860.
erred for o few days. For tho lust duy Puesent :
or two he had been going carefully

over the Bill in order to yut into de-
fin te form the tew nmendments which
16 propesed to introduce.  In dong
this, it cortainly appeared to him that in
Mo ortwoof the Nectionsof the Hill,
Opecially in Seetiona 1V and X, there
Vere difficulties, which, unless they
Were suscept ble  of explanation by
Rieans of nf rmation which he hind not
Yot been able to obtain would reqguire
that considerable modilications should
¢ made in those Seetious. In tike
Mauner, with respeet to ene of the | 1 ai0
Bew proposnls whivh he had been wrged 1Ay SCONCE said, it was his in.
W recommend. 1t wak only yl-.stvr- 8Y | tention to move that that Petition be
that the tlonorable Moember for Ben- printed.  But before making that Mo-
2 had puinted out to him that much tion, he wonld, with tho perwistion
isoussion had taken  place on that | of the Council, put one or twa (ues:
Whicet rome four or five yeurs ago. { ti4ne to the Honornble the President
Uwan desirable that the discussions | o0 eve Council on matters eomgwlmt
Which then took pla-e should he duly | connected with tho subject of the
tungiered beforo any frevh pmpnsul m o) Petition,  The fiest question hc_\vould
o snme snbject wis binde; and put, geuerally related to the income
therefore the Honorable Member for | and expenditure of the present year—
idras bud no obje tion, e “:uull whether 1he Government suw or antis
Mipvst that the consideration of !,h(s cipated any d)ﬂ:\cull)' or mn.term\‘deluyf
il b pnutpmwd il the next meeting iy wqbmitting for the c"nmderqlm;‘l“o
% the Councir. this Couneil, Statements l\lll d:):‘“:‘:; c;?
M, FORBES waid, this Bill had m‘t'";'_“’ f‘f“:J‘:\‘;{”il*s*l‘i‘):"t""c‘)m‘ whether
Wow been before the Connel upwards | peadituwre e fland.  Much
©oofy 1the Honorable and incurred in India or m Xaig e
- o8 months, and * thi d alrendy bern suid and done regus
Arned Judgo. Inte 8 Member of this ba 3 . :::ry't‘st itom of the understood
ouneil, anncipuu-d that gryut b(:m-ht_s lvllg. m“ \%o ot tho Military ex-
W the Police Administration of ".‘m‘ u\c!li{m ' But there wore ome or
fly would follow from tho pareintg pend "-"':e.s .f the total expenditure,
of the Bill. Several representations two item N some  info rnation
1 wlso ln':'( recoived  from Mudras | regarding w b](a Que of these related
LT 1'|m-wh('t)t‘ urging the cnuetment reomed dgﬂt{:l l;ul'nicnl, Judicinl, and
9 the Bill without any further (l“l}ly, tl? lt_l?: :;)‘r:r‘g'cﬂ as incurred in llndia.
Nid e (Mr. Forbex) hoped theretore \n ‘l:o anderatood, the increase for the
ul, iy conmenting to aecede to the | A ar over and above the nortal
i'",l: of the H()ntlll‘ﬂh‘“ Member for "N‘ﬂcu‘ts%‘g.ﬁ'] wns about two ml!ll(\lls.
ol the Honorablo Gentleman | ¥ i not wean 1o 88y that, if the
) R 1 Saturdny to Ho did hob bich be asked were to
4 be prepared next ta he Statewents for whiel 11 afford matter
Maed with any amenduwits ler. | De submitted, they woult &IOTE ot ho
ight buve Lo propose. U thue 1 (lr‘ for this Council to act n{mn Svenient
mnding e begged to move “‘Qt the onld say that 1t would he c" for
T . 9 : Jorred woll o .- vy know, with refer
“hiderntion of tho 1Bill bo dele Couneil & A by them,
Saturday next. ence to the Act lutuly' pn!‘ﬂ“‘ ,L{‘dimre
the exact anturd of Lln,' cg“rdeuu iy
Agl‘ﬂ'd to. wiﬂl \Vh‘c‘l u.c meonie was

The Hou'ble the Chicf Justice, Vice-President
in the Chair.

How'ble Sir 1. B. §,
Frere,

Hon'ble C. Bondon,

*H. B. lavington, Ksq.,

H. Forbes, Fsq.,
A, Sconce, Iiug.,
and

C. J. Brskine, Bsq.,

FINANCES OF INDIA,

Tur CLERK presented to the
Couneil a  Petition signed by 8837
mhnbitants aud Tax-payers of Cal-
cutta relating to the  Finances of

PR

fl)l' dlﬁ

bo Council m\jnunwd.
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Another matter was as to the English
charge. From the Resolution lately
published by the Government of India
it appoared that the estimated charge
for the current year in England on
account of Indin was £0,983,000. A
lurge portion of that was a charge to
which no one could take exception;
he meant the charge for gusranteed
interest which amounted to a million
and a half. Deducting therefore that
interest, the other charges amounted
to £5,477,000, th:t is, close upon five -
and a half million«sterling. In 1856-57
the tutal charge, excluding guaranteed
interest, was £2,574,000, and thus
there appeared to be an increaso of
£2 939,000, that is, closo npon three
millions. Not only was that the in-
crease over the charge of 1856-57, but
he understood there was an increase of
one million over the chargo of last year,
He thought therefore that he had some
ground to desire to be enlightened
on the suhject.

The other question related to the
Ruilway Accounts. There were sever-
al Railway Companies, some in Bengal,
and others in Bombuy and Madras,
Hitherts  the d posits made by the
several Companies had been refoerred
to as if they should be dealt with as
one common fund. It seemed to him
desirable to know how much had alrearly
been paid on account of each Company,
how much had been spent on account
of «ach Company, and what was the
balaneo in the Treasury on account of
ceach Company,  He thought that this
information would be more espeeially
desirable, because he believed  thero
was ground to suppose that someo of
the Compnnics had Ingged behind in
thix respect.

The third and last matter to which
ho would venture to refer was what he
could not but conceeive had been greatly
exageerated, or with respect to whicl,
at all events considerabhe mikapy rehens
sion prevailed. 1t related Lo the nppro-
priation of public money in favor of
the Mysore family, He did'not know
it the President in Council was in
powsension  of any information on the
Huhjv('t; but c('r(ninly it scemed to

hinvimportant that the circumstancos
Mr. Sconce

connected with the grant should, if
possible, be disclosed.

Stk BARTLE FRERE said, beforo
answering the questions put to him by
the lonorable Member for Bengal, he
would beg to move that the Petition
be read at the table.

The Motion was carried and the
Petiti-n read accordingly.

Sir. BARTLE FRERE said, whon
the Ionorable Member for Bengal in-
formed him yesterday, that a Petition
would be presented to-day, and that ho
intended to move it to be printed, o
to put certain questions founded on ;”
relative to the public accounts of receipt?
and disbursements, he (Sir Bm:tt:
Frere) thought it his duty, in atnt”tl‘r;
that he had no objection whatever ™
offer to his doing so, to peint 0”‘
frankly the risk to the grf)wth]ﬂ“i
permanent usefulness of this bot ),’vlc_
we failed to keep in view the dlf*“"u_
tion between Legislative and Lfetn-
tive functions, and if we, in this ‘b’ULu_
cil, were to assume towards the h'\eic(
tive Government the position occuP
by the House of Commons t'o‘\vurismis_
Government in England,  The ‘Lﬁis-
lative Conncil had no reason to db‘:uﬂd"
satisfied with the progress it ha ;e
towards becoming a uscful and 1 100
ential porti n of the machinery f;‘“l his
vernment, but he need not rcln‘l ot
Honorable friend that there wv“'(: pi-
of various and opposito shndcs b 0O
nion, who viewed this Count! “glﬂ‘”y
friendly feclingg—who 'woul' b
sce it abolished, and omit no I‘:(l, lgw
nity of recommending that 'ltl(‘ i
away, and the business v .g)o" ible
made over to a Dictator res) .
only to the peoplo of l‘:"#!l"','"h’i, net”
them orly for the results © lonof"b
surcs. 1o need not tell hm].!rcl‘@ wiid
friend that ho (Sir Burtlo . projt'ct
no more an admirer of $UCY E L oly
than ho was ; and asone W l"‘:( alw 9
and sincerely desired, an¢ gvo Cou”
desired to sce the I‘:('ILZ'thI author?
cil grow in rvspuhunml"y',iu Jlou":’
and usefulness, he Wﬂr""l‘.*hi,,,v af g
able friend aguinst estsb :l)u = 10"“‘{5
cedent which, llt{\\"“": l:ulndt‘""“'d ’u
might at any time bo 7 n

L s
foreign to the legitimate objee
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tc‘*'nt.,non of ‘tho _Logislativo Council, and
against affording a handle for saying
that we neglected our own proper le-
gislative functions in quostioning the
':;:h'on of the Executivo Government.
h:‘“;zﬂwocgfin;g' ﬁ;:ither, ther(}l})re,
what ourse iis Honorable friend
wpgiod !el 10 ];ro.p(.)sed to take with
ol d0 the Petition, whether he
0 t“ke to found on it any Motion, or
nlatt:ro? any legislative action 1u the
mli\l k. SCONCE gnid, he had no hesi-
fﬂln(::l whatever In saying that, in
il lngltho questions which he l}ad
the;“m 1ad no intention of following
it tl']p at this moment with any
re;l-l]g\ ive mensure, or of putting the
of any information which might

in n(i:munumcufcd by the Government
Gl ?i‘l()tl?er shape before this Coun-
e b probably was :_\.n_mlpm'fvct
ablo ftt_ to tho enquiry of his llonor-
ably f‘f‘leml. Just hefore his Honor-
i I:wml ()bs("r\'cd that 1t .scc!ucd to
Q“‘L',r: (Mr, Sconee) was inclined to
““‘&t(-d" n course which appeared cal-
e to attempt to control tho

g Cutive Government by this Coun-
to_'dn;\’lmtcvm'- ho had said or done
Novely Wis \erItll()u.t reference to any
l"“"uin{’, ‘ﬂ}l([ certainly either in ex-
6 1’c€t'lls intention of moving that

o o ition bo printed, or putting
thoy llleut.mns which he had put, he
tnti:,t it was hardly fair to infer
tiel, i"l:llt_('nd‘«-d to take any course

AT, 1is Council had nqt hlth'orto
tho 14 untenaneed. Certainly from
h (: which he had received from
ha “w:r)rublu friend yt}sturdqy, he
kg 6 of the light in which he
Yan ahy, pon tho step ho (Mr. Sconcee)
ey, )."‘t' to take in bringing forward
l"t“llti(,]: et It was ccrtuinry not hisg
Which tll Lo open up any question by
sl "'ighl: legal powers of this Coun-
O in uy, be brought into discussion,
Vil m{ Sense to raiso a question by
e “Xuci';:;()llill(‘t should ariso between
‘l:: ], l'llv(’ l_(lo\'(-rnuwnt and ths
m“(‘nd«'(l to g did not know how far ho
5 Mat hi'rvl'" the matter. He conld
‘\lde l'h()uhl oy ‘lm\’u g('m-rn'lle'. If the
Ay Mot prpi '“l‘ come, which ho hoped
Pheay i vod to-day, when it should
this Council desiruble to

[DeceMBER 8, 18G0.]
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move for any information which the
Exeentive Government hesitated to
give, and if he approved of the course
which the Council took, he should
be prepared to state his grounds. But
for tho questions which he had put
to-dav, there were ample precedents ;
and if it was neccssary, he might go
farther and state what he ought pro-
have stated in the first
instance, that ho had no other ohject
in the course he was now taking than
of being enlightened on 2 question
which interested not only every Mem-
ber of this Council but the whole of
India. The louse of Commons had
been referred to; but besides tho
third Estate of the Realm, there was,
as they all knew, » fourth Estate : and
to that he must add o fifth, and that
Bstate was Dublicity. It would
not do to tell him that publicity
wns not bencficinl. Tt benefited the
Government by which information
was (ommunicated just as much asf
it bonefited those to whom it was
In this seuse, there-
fore, he asked the question. Ile had
not raised nor did he seo iy occasion
of raising the question of tho power
of the Council, far less of a conflict
of powers. The time might come
when a question might arise upon
which his Honorable friend and him-
gelf might differ v to the modo in
which that questin ghould by die-
cussed, but, a8 ho had snid .before,
such a question had not yet arsei.
Sk BARTLE FRERE resuted.
The DPetition just read set (:()rth cer-
tain promiscs made by the Executive
(Government of lll(]i;‘l during “t"" l":“
enr, pledging itself to give to tno
{;ubl,iclfulllfmd clear details of puble

oxpnnditure, fuil estimates 1M antici-
yntior Fenr, pcnodlcnl

L of the comitg ¥ |
stutements of the cash palnuccs of the ®
Empire, and after alleging that these
YEONISC8 tended gr(_'ntly to inspure
confidence in the capitalists and com-
mercial classe

a of tho Bmpire, tho Pe-
titioners .procecded to state that, after
anxiously waiting,

they as yet tound no
signs of # fultilment of those pr

omises,
and to intimato unmistakenbly an opi-
nion that this

allogcd failure to redecn
the pledges t

communicated.

hey referred to, must be
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Rroductivc of evil effects on the Money
Iarket, and be prejudicial to the inter-
osts of the State.

A Petition like this, printed and
circulated two days before the English
Mail left, and presented on the day that
tho Mail ¢l sed, when fow of the par-
ties si_ning it could possibly attend to
hear any explanation given, and when it
would be diflicult to attempt to send
even the explanation we might have to
ofter by the same Mail,did not place the
Government, whose administration wasg
impugned, and which was charged with
breach of faith, in an advantageous,
he would not say in a fuir position.
It was well known that the present
period was an dinterregnum between
the loss of one statesman, who was
charged by the Uovernment of Bug.
land  with the care of the finances
of India, and the arrival of his suc-
cessor and that those in whose charge
the financial administration rested for
the time would bo wanting in their
duty if they anticipated the action of
the coming man, and fettered his pro-
ceedings, by acting as they would
if in permanent charge of the Indian
Excheqer,

But, if ever the idea crossed his
mind that this Petition was intended
to throw blame on the Government,
without allowing n fair opportunity “to
show that such blame was not deserved,
or to impair public confidenco in the
Government, such an impression would
have been instantly corrected by the
sight of the signatures appended to
the Petition, when he saw the names
of so many men of the highest repute
in the great Mereantile Community of
this city, men who, he felt certain, were
incapable of any attempt wilfully to
embareass Government,  He fvlt con.
vinced that the petition must be the
genuine expression of a real fecling of
anxiety regarding the important publie
intere-ts to which it related, that sueh
feeling wan entitled to veapectful atten-
tion on the part of Government, that it
ught to be met in the sRme spirit

of plain speaking of which it was itself

an example, and it should not be his
fault if the answer was not as full and
mtisfactory as the means at his dis-
osal and the short wmotice he

Sir Bartle Frera
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had received would allow. He trusted
he should a* all events be able to show
to the satisfaction of the highly respect-
able body from which the Petition
proceeded, not only that there had been
no breach of any pledge or promiso
made on  behalf of the Ex: cutive
Government of India, but that ther¢
wns less cause for anxiety as to the
financial condition of India, than the
gentlem: n who sigued the Petition—
honestly, ho was sure, aud sincerelys
but he trusted without any goo
canse—seemed to feel,

Before entering on the specific statv-
ments of the Petition, it was neced”
sary that he should briefly recal to the
recollection of the Council the course
which had heretofore prevailed o
many years past, with regard to the
propurutiouot'thecstimateuundnccounts
of revenue and expenditure. .

In March and Aprit the Financial D‘,‘,'l
partment of the Government of 11¢ 1.1
had been nccustomed to prepare “"";_
returns sent in by the various Depar™
ments, what was called the * A"“""P"ﬂ
tion Sketch Estimate” for the ('""_'l”"l;
year—such an estimate as Mr. Wi ::w
guve us therosults of 1n proposl"‘p! o
Income Tax. This was sent ho

e tes
and had formed the basis .f any k‘mfov

ment which the Secretary Olf' -“]t,‘:lﬁc"t,
X . o Pari
Indin  might mako in "

relative to the prospects of o lad
and expenditure in the year whic ate-
just begun, when he made l:l”,ous
ment in the I uso of Cowt®
between May and July.

This had usually been
October  hy what  was vyt
«Sketeh Estimate,” drawn out i*
detail and from more perfect d"“"‘”mry

And about the fullowing da from
it had been customary to 095 0
data still more perfeet WIS oo
called the * Regular Bstimatts ,uhich
atforded the elosest npproxmmtl;”rv‘“u i
was ever attempted to the tru wred till
but which was never l’m:ul‘ nalf
the year cstimated for was !
over,

The actual re !
expenditure for the yon!
had been usually preparet o
samemonth, January, llll“l“fcor
asn principal check on ¢

in
ol W('d
follo 3

called
nore

turns of inco!
pl'tf
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of the regula i
8 currgnt. r estimato for the year
S.u(-h was the practico from a remoto
I)V*rlod up to the present year, It was
1t necessary now cither to criticise or
ﬂp()ltlgl'l.() for it, as it would shortly be
8 th.lllg of the pnst, !
Fillnlmt-l'ml (ounml'wonld turn to the
datn 7IuI Reuplutlon of Gov. rnment,
o ’t\ Apr‘ll lnst, Honorable Mem-
. ‘w‘mllld find, sketched out by a
Esti:ﬁrs 1and, the aystem of Budget,
i ate, and Audit, which was for the
utire to bo followed.
\e“:;thlthe permission of the Council
fro, t(lm (ll read 'thu to']lowing extract
i 1e Resolution, which related more
mediately to the subject :—

“ N "
"nri.r:?“;v the wost important step towards se-
“lhi’;vl(l,l?"cml cconomy witl bo the esta.
Perind il;lom a wystom wherehy 2 Budget of hn-
Pared s n](l! and oxpon(ht‘llnre s}mll hp pro-
W g mally, #o that tho Financial Entimates
A "m-wtig(mnr‘ xluny be arrangoed, consilered,
nkin h’»"fm )yl the Supreme (joverument
Watom pl‘m: ‘)]N‘ ll‘g yonr commencos. The
R el :\{nn: _Au.glnnd, n_nd it will now
ofire ”wu ‘n.n( rigidiy carried out in In.(l.m.
Your thy § u)‘mmon‘cuuwnt of enf:ll oflicinl
Carofu] ont'L uprome Govermment witl require
Biteg hu‘"mm,. to be fruned of the antici-
of 1}q F""“? andt the proposed expeniliture
"“'Om:i"ll!"'m for the ooming year. And
I“l’““lnw‘l ering the varions objects to bu uc-
Wroge o in rolution to tho weans and ro-
Nring gy such m-f-omplmlnncm, after com-
tirg, Rflo: past with the proposed expondls
'® Kover, |"‘,"Rhlng the recommendations of
Heig of 'i Executive Governmonts and the
LT will Yopurtments, the Snpromo (Govern-
o the ‘"l!"t and appropriste to ench branch
5 ;;J“;“‘“. and to the soveral detailed
Kevoral "Font'll'hrum'h, specitic  aums.
l?!"tﬂ'“c"h iR IONLIvG Governmenty and the
Cuting o tr“" be Ullnrupd with the dne ap-
.i'“' "rr\p o )l'(i’ smy :;?n;;nml'by the nbove
f'ﬁlu-. w“‘ ml|‘| ation, Thespocific amonnt as-
Treen m-m . 10 peconnt, be oxvgodml. Ifun.
h:‘l W% .“ goney shall necossitato oxtruor=
lh‘:,"t‘ or J:;"‘[h:;“:r‘l’. the l".'xecntlivo (Juvern-
Wi W Lo llm‘q." Anthority will represent
moe .““m“‘ 1proms (‘ic'wermm-nt. wn.hont
" take 1) n no additionsl  expemditure
m“‘l;:“-l;; unloxs the lll']loulu'.y_nl' the
"‘l'lir "8hictioy iy wch that npl'llu'ntmn for
et Beporg not possible, in which easo the
iy i 11rs ust be inde, with the view o
LT il ","."‘“'qucnz sunction of the
oritioe'

g

e,
l.':""'llﬂ

Ayg £
of g Srther onnmong the alvaniages

Qg d .
“ Yotem, it was stated :=—

It
tn, n
. uy' l:‘:,m fonndation of a real and trie
petial audit, A delinito staudard

[Decrsre 8, 1860.}

of India. 1302

will he Inid down by the Budget i
nnt'h(.)rity will be presZribud for g\'ci'yﬂllﬁ);f;ls:
(!c[llllle limit on cvery puint will have been
fixed. Then an Tmperial Audit will try every
branch of the public expenditure by that
standard, will ascortain whether that authority
for overy item is produced, will observe whe-
ther that limit has been transgressed.”

The Council wonld observe that
throughout, the Resolution spoke of

the future.
Again, it was observed and this was

the portion of the Resolution to which
he would eqpcciully beg the attentiou

of the Council :—

is evident that such a system
scribed, firstly, of Budget and
secondly, of Account ;
thirdly, of Andit, can only be matured and esta=
blished after the lupse of several monlha. Du-
ving the coming yoar, 1860-61, tho requislte ar-
ringements catl all be made in detail, o that
by the year 18611-62 tho aystem will be brought
into full play. But the (Governnent ure B0
convinced of the efficacy of the system in
enforcing immedivte eoonomy, that ite par-
tinl introduction during the year now about
to commenee has heen resolved on. Such
introdiction, will. doubtless, mot be complele ;
it will be suporadded to and not be allowed to
supersotle the organization alredy existing :
for existing methods and departments cannot
ho dispensed with, until 8 competent substi-
tute shall have beon provided. Such substi-
tute cannot be duly prepared wnlil the coming
year 1860-61 is well advanced. In the meatl
tiume tho partial and pruvisionnl introduction 0
the system at once will do decided good, 80 far
as it goea—will aftord practical experience t0
guide the (3overmuent in m::kmx periuancus

arrangotnents in futurs years.

It was found impossiblo to do more
with the estimates for the curront yenr
than to draw them up with greater
care than usual, aud to impross on all
Departments concerned  that they
would b held mors than ordinarily
responsible for the cgrrectuess of the
cstimates, and for strict adherence to
them in J)runpcct. Liong before Mr.

“ Now it
as that above de
Amnual  Estimate

in August, he had be-
that he could ndt ex-
I estimates a8 he had hoped for
May 1861,

et and Aulit Committos,
chich was uppointcd to roport how
;‘h:a“plrin(‘iples 1aid down 11 the Reso}u-
gion ok 7th April c-uld be best.curned
out, Wa8 uppoint»d in me:(‘rml Re-
golution of the Lith May. They re=

The Budg
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ported on the 30th July,and their Report
wonld be found published with the
orders of Governmenton it in Finan-
cial Resolution of 17th Novouber.
The bulky forms of estimate and
account which form the Appendices
to the report, could only within the
last few days have reached the
more remote stations in Indin. It
was necessary to bear these dates in
mind, in order to julge how far the
Exceutive Government is open to the
imputation conveyed in this DPetition
of having failed to redeem its plodges.
For it was only with regard to such
prospective estimates as had yet to
be prepired under these last orders,
that Mr. Wilson could have promised
“full estimates in anticipation for tho
ensuing financial year.”

For this current year, 1860-G1, the
catimates must necessarily be prepared
on the old plan. The general results
of the Anticipation Sketch Estimate
were given by Mr. Wilson himeelf,
and by tho Secretary of State for
India, 1n 'aying the usual Indian finan-
cial statement before Parlinment.

It had been Iately intimated in a
Financial Resolution of the 19th No-
vember, that the results given by the
Sketch Estimate prepared in October
last were more favorable by about a
million sterling than was “expectod
from the Anticipation Bstimate, It
gnve an excess of expenditure over
income nmounting to about 6} instead
of about 7} millions sterling, and ho
was happy to state that tho materials
of the regular estimates, which were
now coming in, and which might be
expected to bo complete in January
next, gave good grounds for hope
that tho result would be consider-
ably more favorable than even that of
th» October estimate, notwithstanding
the serious loss of revenue likely to
oceug, owing to the existing seareit
and bad scason in the North-Western
Provinces and Madras,

As far a8 tho Government of Tndia
were concerned, no objection whatever
exinted to produce this year both these
estimates, the April and the October
ono, 08 they wern produced lagt year,
shortly before Mr. Wilson arrived in
this country. But the publication of

Sir Bartle Frere
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the SketchEstimato on that occasion was
considered to have cnused inconvenl-
enco, and in February last a Despateh
was received from the Secretary !
State, dated 10th January, poiating
out the inconvenience of publishing 1t
this country results which might be
liable to modifieation when revised #
home, and directing that such publicss
tion should be deferred till an oppor-
tunity had been atforded for communi
cation with the Home Government.
Lo confessed that, with the prospec
of being able at as carly a date 98
January next to produce the regulir
and more perfect estimntes of the cur”
rent year, drawn up according to the
old fashion, and shortly aftorwnrds £0
furnish Prospective Bstimates prcpu!'v"
under the Budget Rules for the comiis
year, he could hardly suppose tl':‘o
the Money Market or tho Merc:mtl“
Community of Caleutta could caro l(t
know more than the general rest”
which was stated in the inaucial 5
solution of November 19th, as # ’f)}-l_
one million more favorable than n,nulcll(
mted by tho late Mr. W_i'tll”: {lliﬂ'
{)y the Secretary of State m l*‘f'r‘r_
But if it was found, on 1 ‘nﬂ
ring to the Chamber of Com:m‘l"":(,,..
the representatives of tho ',om!lti"m
¢ial Community, that the i"‘o”-"u,or—
was desired as of practical 1 ol
tance and influence on tho A‘ll“;i':_v'(
Market, every detail they

. od  not
should bo given, and ho need .
een givel

ment.

add that it would have I.,' ik
readily and more uxp('d.ltl(ms&’) Gor
that body applied for it divect
vernnent in tho first ilxstll{l"e'r yublie
S0, with regard to detailsol P,
expenditure in past  yesr® ToE
counts wero regularly sent lmm;.(:‘{ o
an regularly printed and prosoite pe
Parliament snd made ‘i“'bl"',cnurn”."
full detail gs was, he belios & ’grm this
denirod. I their complet® tIx’no, for
could only he dme at m‘ incom?
thero alone the details of l;o""“% e
and expenditure were i ] ted

. pery €8 “
held hiero o Parlinmentary l :-l:mt’ui“'”‘z
only the 30th July I"“:)f fhe ¥

n Comparative Statoment in
Fndiy F) Ly

ments
¢ ant

nues and eharges of
the home charges, piy

p Gl
rauteed Railway interes
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receipts for the years '56-57, *57-59,
and *58-59, and as estimated for *59-60
and ’60-61.

It, iowever, any public interest conld
be l_i(‘rvvd by an carlier or fuller
].mblu-:!tinn of the accounts relating
‘I')’ _this country, cvery information
desired by the Mereantilo Commumity,
a8 bearing  on their own interests,
“hﬂu.ld be made public with the least
“f:.’-*)-"\l.|‘lu|qlvlu 3 :uu} here m_.{uin he would
"n]‘:i.lt‘il atl the olJect desired Ill!gllt be
it l.l I‘N‘(“lmn‘e easily ‘nml expeditiously
"imi‘l('- lnunh(-r of Commerce or any
'Htr-}'“l W:‘y r('pn_*aonhng the Com-
"iN':'ltut (unnu‘mnt.y. were to apply
il o the Bxecuntive Goyornment,
i 4 apecify  the information they
euired,
]ml::: tl-llg"(:(l] _Hmt, a8 rcgn'rds nny
bt H(;' (.)f full (.-nhln.ut(-s Jin nntlcx':
» hl-l lm the ensuing lu‘mm-lul year,”

“di.;“ r('lenn-d the (wv«:rmn(-nt_ol
"it; |" any .clmr',r_'o of innttention
Mo p ";‘:.""R. sinee it \vuulfl he son ¢
m:llp,.“H wfore the first o such esti-
i ‘]Nc”l‘lhl by prepared 5 f\nnl.tlmt, if
\()“m"‘n_(‘!lllt‘lllll! lh(: (-ul‘nl‘uhutn and
ny (')(“H‘ml Community of Caleutta or
"'f”l‘m-l:?r part of Ludia desired any
W ,““l'l“‘()ll beyoml what had been
minu“:“' anch a8 the less perfeet

i tHI wnder the old system conld
“my |’ml“‘y would  be ussnr(-}l‘ that
Mg i-: only to mnke & specilie ro-
My o l.hq- proper quarter to ensuro
tigy YIS every rensonable wtien-

"

“Illh“‘t he did not state this with-
‘?vidvul.‘t‘;w'[' would, hu thonght, be
Mo r“"“'" what In.u had  to
Pl e ranrded the prowise to pul)llnln
By e al l‘“lul('uu'uln wf the  Cash
thag gy of the Fapiee. He fonnd
p'lhli“m Tant quarterly Statenent  was
the \.-‘:?l‘ll on 9th Marel last ; and that
;:“'.\h( |‘(‘ “ntal omission to I)Iﬂ)“nh tho
t."“ug‘uc"" Quarterly Retnrne wad nob
|'h Ywy N 'tAl'c notice of Government
“Cer 1y 8y o, when, on reeeipt of'a
Pujy gy UM the Chamber of Commerce
(ll; |lg(,"t u R ' A '
“lh- Y feuif 10 omisaion, 1t wne e
e o ied, nnd the returns for the
N “re lltlm}! April, haly, and Octo-
e, ‘;‘l'l"lalu-«l in this morning’s
My ‘\‘,‘l the omisxion feen notice
* Wilson in A pril or July, or

[Decemnen 8, 1260.]

l‘;/. fltl!il. lf}U(i
to any Mu nber of tha Government
subsequently, he need hardly state t) at
he was sure it would at ouce have
heen supplivd.

There was one circumstance con-
nected with these retarns of Cash
Bulances which ho was glad to have

an opportunity  of explaining. It
would be scen that from April to

Qctober there was a very considerable
falling off, to the extent of upwards of
four millions in the amount of these
Dalanees  Bat it did not appear
that this was more than was nsual-
ly observable during the latter ol
{hose two quarters, when the exper-
diture went on at the usual rate,
month by month, while comparati:ely
less was collected in all  branches
of revenne.  The actual halances in
hand in October this year wete rather
higher than in October of the year
proeeeding, thonzh last year the 3} per
Cent. Loan was open, and the receipts
hetween July and

into th+open loan
upwards of

0. toher of that year were
a million sterling.

Ple was assured, on very high antho-
rity, that an impression was very pre-
valent among some of the best inform-
ol capitalists, Native and European,
that o loan in India, in thy early parl
of thie voming your, wis inevitable, and
{hat this belief had given rise Lo great
anxicty, and had exercised n depressing
olfeet on the Money Market.  Now
‘s might be considered a rather deli-
cate subject to toneh on, and it mieht
bee waticl that it waould be moro prudent
to abstain from &uYy public stutement
on iy atter concerning the future.
But having ihe menns of remeving
what wo helieve  to be gronndless
alaem, and holding tlmt.it cot}ltl never
e cither pruda-ut or ngh.t in a .(}o-
v net towards its creditors
which would be impru-
individual, he
g his confident
impression to

verniment t
with nreserve :
Jent aud wrong it an
had no hesitation in statid
hope and beliel, that the :
which he had alluded was unfounded.
Looking te the st_utc‘of our cash ba-
lances 10w and 10 former years, to
the amount of receipts from ln:mrf:‘hn--
ing the months from  Qctober 1859 to
ffebrunry last, tuthg present rate of
our monthly expenditure, 1o the vigo-
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rous offorts which were being made to
reduce that expenditure, and to the ge-
n ral prospects « £ the season, he could
see no resson whatever to apprehend
that any loan in this conntry could
possibly be uccessary, if things remain.
ed in their present condition of peace
und gencral prosperity.  We hoped to
end the year in April with a eash ba-
lance at least equal to what Mr. Wilson
expected, namely, twelve millions ster-
iing, which wus newrly two miilions
more than we had in the same mounth
of 1839, and more than was gene-
rally considered a  perfectly safe
amount to have in band at that period
of the year,

The touncil was of course aware
that the Secretary of State took
power before Parlinment rose to borrow
three millions in  England; but he
stated at tho time, that he hoped to
use this power only to such an extent
as might be necessary to meet pro-
bable short payments on account of
Railway Companies in England; and
he (Sir Bartle Frere) had every ren-
ron to believe that the Seerctary of
State still entertained the same hope.
This brought him to the sugges-
tion of the IHonor.ble Member for
Bengal, that accounts of the receipts
from cach  Railway Company, the
sums drawn oat, and the balance
in hand. should be published monih-
ly for general information.  All theso
details  were  published  annuadly in
the accounts presented to Purlimment,
and ho would briefly state why a
more frequent  publieation would he
neither just nor neessary,  When
a Company had expended all ity
paid up  guaranteed  Capital  before
the w rk was complete, three cournes
ware opent  Governaent, first, to forco
the Company to borrow the money re-
quired at any saerifice, on the security
of the comvleted portion of the line ;
gecond, to ndvance from the Government
Treasury the money reguived to earry
on and complete the works ; and, third,
to take the works oet of the hands of
the 3(:ulway Company and finish them
by Government ageney : which of these
courses should be adopted was a matter
of judgment.  But it often happened
that the srcond course was t! ¢ least open

Sir Durtie Frere

to objestion, especially when, as had
lately been ordered, GGovernment; charg-
ed interest for every Rupee so over
drawn,  But it often happened  that 8
Company which had overdrawn its e
count one month was able the next t0
pay in large sums in advance. We hnt
lately had ruch instances of Railwsy
Companies which had overdrawn thei”
accounts to the extent of ten 1hkhs ©
Rupees, and while we were consilerig
the course to e adopted, a later retur®
received  from England showed thd
they had paid in large sums in Eng®
land, more than sullicient to carry the®

through the season. In a case like
. E 1Tt et
this, it would have been both unne "so
ul th

sary and unjust to have publisht
Railway managers to the worlc
defaulters, when all the time
wero perfeetly solvent, though we
not know it. - il
With regard to the request 11 'u._
Potition for explanations and st of
meuts concerning the vxp(-n(hl.urcl
the Military Department for the Iy
dian service in England, he ba! ]O:‘n_
to observe that the n atter reste oF
tirely with the Secretary of
Indin, who was responsible 10 { of
me. t, und not to this Guvernmed tho
this Council, for his ‘action “‘s“
watter; and this was therefort ?ue‘«"
jeet, on the discussion of which he
not now entoer, At 88
Iad the information been ﬂm"'].l nob
to Indian clurges, though 1 "”“Bh,‘pc,
have been given in a compiet s
it would have been cagy to DBYE S
fied tho Honorable gvntlmnun'i g N
the Government were not :I‘llli;
their duty in the mmtter.. = yer?
tary and Polico (‘,mun.ns""m:o‘ edue?
both working with efliciene, by foret™
the charges for the prutvctl"‘ which
and there were fow davs 1‘1(‘ nﬂ"’“l'
gome satésfactory proofl wis ,'; Colom®
ed of the effvet with “’lll)‘:.qill(.‘llb 0,
Balfour, the energoeti€ ,:,,‘;miu"' “'“:5
the Military Finnuee Lol owl'“"“.:lb
enrrying oub the views ¢ ¢ the P L
in cifecting a reduction "’ | just (C*l:us
military charges {lo h-t'(, S Mav
ed a return, shewing “”‘-th of M.h
the total established strehRte,, “'h':u
Commissioned rank  81RE o, 6ol ™

stood in August 1899 ab

1 nd

i

e
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had been reduced in November last
to 59:‘“‘.2, and, eounting all super-
numeraries  still unprovided for, to
Al mul_ strongth of 64,110, making
a 'rl"(lll‘cll()ll in the number of men
!:nul for (‘)t' 28,541 .wilhin. fiftecen
“‘"'“ls-' Facts like this, showing how
t\:::'lgctlrull!y tho Ilonorable Mr. Moro-
'Neutn"t‘( I\llN ;‘f’“cuguoa in the (io’vgrn-
"Nln(l? _Madras, including the Com-
“'t'r'o‘r-lll.-t"llwt’ Sir Patrick Grant,
ol w;'”tlmg to carry out the
o bo lelQoy(rrlllxlcllt of India,
brangl, Of nlm tlplu_-d, and in every
all i‘;ol (:‘ lt 10 service ; but they were
‘“’Hnikbl ated instances, and it was not
o e at present to placo them
bl Bl"’.‘l‘-!"‘;ﬂ"w form, or to do more
W ‘lo\v that tho work of reduction
i l}locecdlng vigorously.
nnw'”' "(‘L!'ll‘(_l to the protvut pgznilnst
oi’ﬂ];_ﬂynwntn in nceordance with or-
ll(“urom t.hq Seeretary (.)i. State for
Pequpe to eertuin Native families, and the
gl_llm‘tﬂt] for information regarding the
o, " “l\c would not enter on the ques-
tlliu‘t ssuming thx.u, the {ut_('.ounts of
‘.]',;rnll“'lf"""" which ()l‘lgl.llllt(‘(l', h.o
levod, with the momhbers of the fami-
y(! zg",”"“l to, wero correct, it would
w(ler:loua to the '(,ounml that, as the
State tfmmum-(l from (!lo Svcreu’lry'ol
"lvm’ who was roupu'nslb‘lo to Parlia-
o (a}“ll(l not to this ({ounml or to
i ().V"r_nnumt_ of Ipdm, the matter
& m““n\‘\'lth which this Council could
““'Hu-o: "‘l""“,; and a8 it was in 1o wiy
"'""N'il((' with any mn(t(‘r‘ lmh_)r.o the
" in tho courso of legitimate
Mo g 1on, he must (!m:lme to'(hs('llst? it
., Xpress any opinion on its merits.
‘._,:H’m;v‘“‘ regard to thoe dnubts. ex-
\LTT a3 to the repayment of ad-
4 w"‘m”" aceount of the ¢hina war,
“}ulumm "i(’t' quite Bure, ’vhvlhvr he
oy, 1”“('(1 ‘I}“ object of tho quess
LT i "'Jmuul thu.t cur endh ade
Eily,, dr “,”"“ country, i pnywment of
ot u;‘ non us from Chinu, amount-
Ty, thout e hty-three lakhs, vx=
Wi, Of commissarint, prdnanct, and
f‘“‘?mlmu stoves, for some mouths, the
iy, 3 oF which have not been sent
le’lln(::(iry Rupee of the sums thus
{)luhl fr(:|||l)y un would have to be ro-
"N\ e the Fuglish FExchequer to
tlary of State, nud s we ghould

[Deceyner 8, 1860.]
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have, under any eircumstances, to remit
a very much larger sum to meet the
flomo charges of the Indian Govern-
ment, the arrangenient was o mutual
convenionco to both parties.

In conclusion, he had enly again to
assure his 1lonorabl: friend the Mem-
ber for Bengal, that in what he had
snid ho had been actuated golely hy n
conviction as to what were the proper
functions of this Council, and by no
desire to avoid the fullest and most
complete publicity with regard to all
matters which could be of any practi-
cal importance to the petitioners. 1o
could ouly repent that. if they would
apply to the proper Department of
tho Executive Government, there was
on the part of the Executive Govern-
ment evory disposition to atford them
all reasonable information with regard
to public income or expenditure in
any matter which they wero really of
opinion affected their interests.

Mz, SCONCE apologised to the
Council for being obliged to occupy
its time again for a few moments, Ilo
might state explicitly that he did wot
in any way allude in his former re-
marks to the cause of delay in pub-
lishing the detailed information respect-
ing the estimates. Jle was perfectly
gatisfied that the Government was
doing its best to perfect thoso csti-
mates, and he had no doubt that 1t
was not in the power of tho Govern-
ment to have produced the estimates
by the time gtated in the Petition.
1ie should have wished however that
some hetter assurances In_ul been given,
to which the poaition of the Council
entitled ity that the (liovcr'mnunr.
would submit for the nqtmf:u:tmn of
the Members of this Council such
jnformation in conneetion with those
ostimates a8 nov only now but nt all
gimes  noust materially belp  the
administration. It was not u_nuugh
to way that (im’vrmnvnt‘wm'lld h_lrnm'h
ml'urum(iun on the upphcullun of eme-

: blic hodies. But be should
nent py " ; i
have been ahad it what Ifn.d fullen ‘troxu
the Jonorable the l.’rcndunt in Coun-
cil did not seew & imply that what-
ever iufurmutiou'\VOlnlfl be n.ﬂorduyd olu(;
the uppliuntiun of public .ll()dlcs‘, W otp
pot o given at the instance of B
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Member of this Council.  He saw no
lo ger the expediency of concenlment
with regnrd to the Rallway Accounts.
His object simply was to be informed
on the subject, aud he theref re asked
that the amount of the total snbascrip-
tions, the amount of the total disburse-
ments out of the subscriptions, and
the bnlances sueh as they might be of
each Railway Company, should be dis-
closed, and he could not agree with
the Honowable the Rresident in Coun-
eil, as his Honorable friend assumed
that he (Mr. Seonce) would do, that
the publieation of those accounts
would be attended with any disad-
vanlage. A Railway Company was
a public Company, and must not be
put upon the same footing as privale
individuals  Nothing was more noto-
rious than the publieation of the ac-
counts of Banks, which were periodi-
eally printed and published for general
information.  Certainly he saw no dis-
advantage of which any Ratlway Com-
pany newd be apprehensive by this
publieation, and he must dissent from
the views of his Hienorablo friend on
two grounds:  First.—Ile thought
that the information soug! t for shounld
uot bo withheld in the interest of the
Railway  Companies ; and  secondly,
he 8w no necessity for restenining
Members of this Council from asking
for such information.  His [Houorablo
friend was better acquainted than we
were with the details of the exj endituro
incurred in England.  In speaking of
this matter, he (Mr. Sconce) spoke s
any other man. The Parlinment of Eng-
land looked a'ter ita own charges, but
did no look after charges paid in Eng-
land out of the revenues of  India,
The last question he had put w.s wi h
reference to the supposed endowment
m favor of tho Mysore Family, llo
had understood  the  lonorable the
President of the Council of India to
say that  the local Government
Tudin: had no power to contest  the
authority exercised by the Right Ho-
norable the Sceretary of State; bat
for himself he (Mr Seonce) had rpined
no question a3 to the power of the
Governnent of Indin; ho asked what
the Sceretary of State had done, not
what he bad the power to do; and it

Mr. Sconce

LEGISLATIVE COl'KCIT,.

of

of India. 1312
scomed to him tho refusal of the *re-
sident in Couneil to supply the infor-
mation he had sought, was hardly con-
sistent with the pro'ersed desire of the
Government not to withhold any in-
formation.  These were the grounds of
his dissent from the views expressod
by his Honorable friend.

Stie BARILE FRERE said, be
would not prolong this discunsion fur-
thor than to remind his Honorablo
friend that what he stated was nob
that the (tovernment of Ind a would
refuse to this Council or to any other
public boly what the Government ¢
India  was willing to give to pri-
vato individuals, but simply to poinb
out that this Council was not the
right  place  to  put  quoston®
which could have no bearing on e
gislative proceedings. 1t any body of
mon, public or private, required sueh
information as the Ilonorablo gentle:
man deseribed, the proper quarter W
apply to was the Exccutive Qovert”
ment, and what ho meant to say was
that there would be no disposition 0%
the part of the Executive (}ov(-rn!)lt‘.“ ’
when applied to, ta withhold any mfof’:
mwation which could be rensonably 88
ed for by any body, public or l""v‘“fe'

With regard to the Heme (-Iml';,’r’
that was a matter wholly under tho
control of Parlinment. We had 1m0
power of interference in the l}l“mr'
He would not enter farther mtok‘:
discussion on tho subject, wnd wn:ho
ounly apol gize to the Couneil f'orI o
lougth to which he had oecupicd t ':no
time, which he should not lmw';‘,c
if he had reecived more timely uo o
of tho Ionorable CGentlemsn’s 94
tions, ‘

With rogard to the Railwsy f:f.
count s, he held in his hand two “‘") i
cutive statements, showing the Hf,.‘:,:.ivo
each Cowmpany  in two Hueet ]
m uths, which wuould ilhmtrulﬁudm"
dillienl y to which hv hac "l ond
In om month ho l'uulan that "'l": ilo
Compnny hod been l)l'l'llll(‘-lll'f":" 1om*
in the month preceding t"““]t
panies hind been xo cutered. 22
before, while Government Werl

r do WHRL 4
ully eonmdering what to €0 T Gyl
peet Lo a Company which was dor
o bave been  behind-hands
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ment r('cci.vcd returng of a month
later, showing that tho Company had
umple: fundy in the Treasury, which had
been intermediately paid in. 1t would
surcly not have been just to have pro-
cluimed the Company as bankrupt on
the ground of such u slight delay iu
payment,

o 1\!! . St ONQE then moved that the

ctition be p-inted.

Tiug VICE PRESIDENT said, he
should havo been very glad i, “?lu.-n
gic question was put by the [Tonorable
thunllivr gor Bcugnl to the Honorable
“.gl' resident o't the Cguncil, we had
‘(; cived com - turth'or information as
l’etiot,l‘m of !»lm subjects to which the
o m'll‘ this day presented to the
lc(vo:lwl rclutc(!, and that was the al-
o . order of tho Sceretary of State
N l\?) GOVCI‘IIIIIOl'lt of Indin, to pay
Nut‘i“go' sum of mouey to certain
‘llleat‘;l'o fumilies. W nl! reference to that
i .Nl)ll,'l‘l() contradiction had been
of t;( 2 ‘lho lonorablo the President
hsmlq Council had contended  that,

. l'nmg what had been stated in the
tp’lc prints to bo correct, it was
“yond the com, cteney of this Conn-

1 . \

“'h:‘: interfers in tho matter. Now

Vape he  understood  thoe  public
rs to Lave said  was that a

20 sum had been ordered by th
“Cretary of Stat ‘t b |‘,5 Y e
M )’l'-‘ ato to bo paid m.tho
ilioly rinces ; whether to 'rince
h"l‘n m Mahomed or to other Mem-
e o Funily, he (The Viee
Mg H“t) d:d ot know. He under-
Urny llw President "? the Council
UETM (‘u\t the powers formerly vested
B ypg ourt of Directors and in the
W e of Control were now ve ted
es“cr-tlw,n.'lur‘v of State, 8o that
‘i‘»u[,l“ lﬁt“l‘y. of State cxercised the
th'"“'r unctions,  In womo wntters,
CUpge, .

"":"';:.ull()lttho Couneil ot Tndia.
.ltlx‘l out, Wumd' lllll order had  been
A T l“ not ku(‘»w whether
Bu"' tlone rder of the Seerctary of
Ql,‘lu in "”’”.0" ol the Sceretary of
w1y currence with a najority
ot Conneil, But upon the
h‘l} I"l()u u“ t ! )
Ky, bl st the  statement  1m
g that Papers was  correct, WO
Ut ol A laeso snm had been

¢ paid out of the Kevonues

-

v he could not et without the

[Deceussn 8, 1860.]
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ot'_ l.ndi:_t, and he must say that in his
opinion 1t was not beyond the legiti-
mate duty of this Councl to enquire
into the circnmstances of the grant
in question. We had Intely passed
an Act for the imposition of an Income
Tax on all lncomes above 200 Rupees.
We had also passed a Stamp Act, and
greatly raised the Customs Duties,
and wo should shortly be asked to
pass a X which would full on the
lowost classes, in tho shape of a license
tax upon trades yielding a profib of
Jess than 200 Rupees u year. Now
when the expenses of Indin exceeded
its Rovenues, and the Council was
called upon to pass Acts for the pur-
pose of supplying the deficiency by
unposing  taxes upon the people, he
thought it was the legitimate duty of '
the Council to see how those Revenues
were to bu applied. By the last Char-
ter Act by which the Last India
Compiny were preventod  from trad-
the wholo of the territories
Revenues of Indin wero vested

and
in them iu trust for Her Majesty
f Ludin, and if

lor the Government of
the Court of Directors  had still
existed, wo should have had a right,
when asked  to authorize the levy
of taxes, to ascertain  how  they
were to be applied. Suppose this
Couneil had puuscd an Income Tax
and a Stamp Act, and had raised the
Custom  Duties, and were  about to
jpose n tax on trades which would
reach  incomes of 200 Rupees n year,
{ Directors had ordered
{ u large sum of money

to tho Mysore Princes, it would have
heen omir«'-ly within thq competency
of this Couneil to enquire into the

i the prncvcds ot

manner W which :
those taxes were about to be disposed
of.  The samo obligation rested upon

the Council now that the Govern-
ment of Indin was transterred to THer
Mujesty. e believed !hut the My-
sore Priuces had Do claim whatever,
cither oqultublo, jegnl, or moral, to 'th_o
grant. 1o Velieved that the llldl\tl-
dunls now composing the 'x\lymrt_a fa-
mily were never the objects '(;‘9 the
srovision made by the Partition I'reaty
of Mysore for .tlm tunilies of Hyder
Ally und of Tippoo Sultan, 1o be-

ing,

tho pnynmnt o
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lieved that the family for whom that
provision was made did not include
these parties. Ie would call atten-
tion to the Treaty. The Treaty was
not one between the Government of
India and Tippon, but between the
Government of India and the Nizam
who had conquered Tippoo, and under
that Treaty a certain provision was
made for the families of Hyder Ally and
of Tippoo. There was no stipulation in
that Treaty that any part of that money
should go to the descendants of
Tippoo, and it was not ouly with
alarm but also with surprise that he
saw the announcement of such an
order having been sent out to the
Uovernment  of Indin.  When we
considerced that the estimated produce
of the Income Tax in 1860-61 was
only one million, and that that sum
way to be raised by a tax upon persons
whose incomes amounted to 200
Rupecs a year, was it fair, just, or
proper to pay away large sums of
money to persous who had no just
claim to them P Was this Couneil
to be asked to tax the people when

the Secretary of State was  mak-
ing voluntary donations ? It was
donbtful  whether even with the

nid of these taxes the income of the
Stato would be suflicient to meet the

expenditure. I money was  to be
burmwc(l,_lt did not wuch matter
whether it was  borrowed hero o

in England.  He recolleeted the atate-
meut nade by the late Mr, Wilson,
that the taxes were ruised for the
purposo of preventing  Government
from petting into debt and of ena-
bling it to make income and expen.
diture  mect. Now, if ho showed
that the grant in question was merely
a voluntary gift, ho would ask the Pre.
sident of the Couneil whore the motiey
was to come from, aud how such
power was vested in the Government
of India, by which term he ennt
whomsoever had the supreme manage.
ment of the allairs of ludin, The
Treaty was entitled a

* Treaty for strengthening the alliance aud
friendship subsisting betwoeen the  Englial
East lndia Company Balmdoor, 11ix Highneay
the Naboh Nizam-ud-Dowly A saph Juh Baba-
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door, and the Peishwah Row Pundit Pur-
dhan Bahadoor, aud for eftecting a settle-
ment of the dominions of the lute Tippoo
Sultun,”

The Preamble recited as follows :—

“ Whereas the deceased Tippoo Saltam
unprovoked by any uct of aggression on tho
part of the allies, entered into an offengive and
defensive nlliance with the Freunch, and ad-
mitted a French force into his army, for the
purpose of commencing war against the Honor-
able Fnglish Company Bahadoor, and #3
allies Nizam-ud-Dowla Asoph Jah BahadooVy
and the Peishwali Row Pundit PPurdhan B"'
hadoor; and the said Tippoo Sultan having
attempted to evade the just demands of wtis®
faction ndd security mude by the Honerabls
English Company and its Allies, for f",c’:
defence and  protection agninst the joi
dosigns of the said Sultan and of tho Frenets
the nllied armios of the Honorable !‘3"‘41’";
Company  Baladoor and  of his Illb’]"'c')_
Nizam-ud-Dowla Asoph Juhi Bahadoot?, 'm‘r
couded to hostilities in vindieation of thu‘l"
righta, and for the prescrvation of their I
pective dominions fromn the perils of 1orcl:(
invasion, and from the ruvages of & cruol 8
relentless enemy, .

And, whuriun. it has plenscd M""E},::(y
God to prosper the just cause of the HmV
Allion, the [lonorable Fnglish (,mn)["wl.“
RBahadoor, and His Highnoss X‘Jizn'm-ml-l:lrs
Asoph Jah Bulidoor, with a continusl c(rmvn
of vietory and success, and finally '0,“"1 o
their ariny, by the reduction of the ('"P”nller
Mysore, the fall of Tippoo Saltan, mf'tiuuu
extinetion of his power, sunl the uneont ;", it
submission of his people ; and wh‘vrcnn t s
Allien, buing disposed to exorcise th'on and
of conquest with the snme mmlm‘“"f‘ oIt
forbearunce which they have ()lnsl‘!‘V"(, tho
the commencement to the eeneinsion €,
Iate wncco-aful war, have T“‘“l“‘;lmjg]l‘y
the power which it hus plonsed ‘”,',pu"f
God to place in their hands, for the P¥ or the
obtuining reasonabie umup«-n-mtl"."l ing pet
expenses of the war, and of (:Mulll”-li ; ﬁ“l'
mnent security and gonuinoe """q".u for Ql
themealven nd their subjects, as “o.;ivt' ‘lum"‘
the powers contigieous to their FOSPELE 0yt ©
nionk ; wherefore a treaty for the '"U::, n be
tho territorion of the Inte Figpoo Sy Bl
tween the Eoglinh East Tdin "“mluizi”"'udd
daor and His Hignness the “:“huh ‘Cunclut""
Dowln AsophJah Bahadoor is ”‘;wrrin. ol
by Lisutenant-Goneral Georgt ey vi
mundor-in-Chiefof the Forees o Hie ol o
Mutjoaty, wil of the Foglich -h"‘tl on the €
pany Bahadoor in the Carnatic st mel A
of Malnbar, the Honornble G0l i
Wellenloy, the Honornble Hewd g, ot
Lientenant-Colonel Willinm |\'." ! 3
Lieutonant-Colonel Bary ('IO'(:ﬂ.
and iy the name of the KWW
Richard, Farl of Morningtoen, \"
General for all atfuira, Civi "'ll
the British Native in ludia, 81

eYe
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Mcer Alum  Bahadoor, on the part and
in the nume of His Highnoss the Nabob
Nizam-ud-Dowln _Asoph Jah Rahadoor, ac-
cording to the undormontioned articles.

_Thus it appearcd that Tippoo and
'll‘lﬂ family were no parties to this
Treaty.

The 1st
follows : —

Articlo provided as

“ t
b Jt. being reanonablo and just that the Allies
ui.e!:s t;cuty should aceomplish the original
flr.:\(:’ s of the war (nuucely, » due indemni-
po lf]m for the expenses incurred in their
l_‘mn .«'u'fencc. and gﬂ‘ecuu\l _sconrity for their
.i"y«.cuve posscasions against the future de-
ok " of their encmios), it is stipnlatod and
SE]PL@;L that the districts spocifiod in the
fh‘e“]u nle A, hercunto annexed, together witn
by .tl’:mds of all the passes lending from tho
p;‘r'z oy of the late Tippoo Sultan to uny
b uf the possessions of the Lnglish East
m“ll\..(.omp:'my ttahaloor, of its Allies or tri-
Oilh‘-' ios  mituntod botwoen the Ghits on
i er const, and all f:()l'lﬂ situnted noar to, and
j“(‘l‘m;umlmg the Aaid pnsscs, ghall he suh-
l‘;’;”l?t‘A‘ lto the authority, and Le for over iucor-
o 't with tho dominions of thoe ]'ln;:lisll
e I'l"‘m Company !!-nhmloor. tho said Com-
”yy ahadoor engaging to provide offectu-
x4 out of the revenucs of the snid districts,
& ;_0 suitable maintenanee of tho whole of
of lh"'lmhm" ‘(.)f the late Hydor Alli Khan and
in 0, ute ll])p.no Sultuu, uml. to apply to
"‘nlm\l urpose, with the rcgt'rvuhnu hereinaftor
. l-.. l;l[ annaal sum of not less than two
e of Star Pagodus, making the Company’s
Untin b fullows sy
l‘nh';‘lm('l value of districts ennine:
i"lz‘ in the Schedule A, neoord-
Kol 1o the statement of 'Tippne
Do 180, i 1792, Cantorai Pagodas 7,77 170
eyt Provision f Y !
Hydor o sion for the ﬁ\ll}l‘lll'l of
it Alli Khan and of Tippoo
1, two lnkhs of Star Pagodas

l N Cantorai Pagodas " 2,40,000
tomns e
ll-“:,"" to the Hast Iudia Com-

¥ . 5,37170"

. cnar—

Articlq ¢ . ;
rliclo 2 provided ns follows :—

L lt‘
ol :r the mama reason stated in the pre-
B’“""cl.q:n"'l"“v the distriet apevified in the
1 1 ll!‘ wnnexed horonnto, ahall be mub-
al 'umini? nuthority und for ever wnited 10
o 2Py, ;;n of the Nabol Niznm-d: Dowls
el g abadoor, the said Nubob having
i'\l\" Of 1he l'l«.w.,h‘. lllmrnll‘\', from tho reve=
2T Ky nid listriets, Tor the support of
thy famigy ;:"‘l""l"l.“"" Whan | ahadoor and ot
p W by, 1l relationm, winl to grans him for
“Truuu-o., a persomal_jaghir in the district
' 0 i Wlah, equal to the annual am of
Rbi; Ver ml'w"'“r of 70,000 Cuntorai .I'ngu-
" whicy, it above and exclugive of & Ju-
the wid Naboh has ulso ngreed

[DrceMBER 8, 1860.]
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to assign to the said Meer Kummer-ud-
Khan, for the pay and maintenance ofu;(;] (1])?-?:
porlioluuc namber of troops to he employel
in the service of his suid Highness, making the
share of His Highness as follows :—
Estimated value of the territory

apecitied in Schedulo B, nceording

to the statement of Tippoo Sultan,

in 1792, Cunteral Pagodns.. 6,07,332
Deduct personal  jaghir to Meer

Knmmer-ud-deon  Khan, 2,10,000

Rupees, or .o 70,000
Remains to tho Nabob Nizam-ud-
Dowla Asoph Jah Behadoor 537,332,

Tt should be observed that the grant
to Kuniver-ud-deen was to be a merc
yersonal jaghir, and that in estimating
the valug of the districts assigned 6
the Iast India Company, the annua
amount to be applied for the family o
was deducted, leaving a ba
lance of 5,37,170 Canterai Pagodus i
year to the East In ia Company. I
tho smme manner tho annual amoun
of the personal jaghir to Kummer-ud
deen was to be deducted in estimating
the value of the districts assizned t
the Nizam, leaving him a balance o
547,332 Canterai Pagodas n  year
Thus it appearcd to have been intende
(hat the contracting parties shouls
take equal portions of the conqueres
districts. But if it were intended tha
the provision to bo made by the Eas
Indin Company was to be for th
Jdescendants of Hyder Ally and Tippo
Sultan in serpetitity, whilst th
provision to 1o made by the Nizu
wns to bo by a mere pcrsouul jaghi
1o Kummer-ud-deen, the _vuluo of th
deductions 0 be nude from the dig
tricts assigned to tho partics respec
tively would not 'hu've bcc:l vuluc.
upon the same prv ciple. l‘rom‘ thi
it seemed clents independently of th
absenco of the words @ heirs or d.-
geondants,” that the jrovision for tro
familics of Hyder and Lippug WLrS
intended for those then in cxistence,
and not for their descendants for ever.
Bt this wonld appear still c¢learor
when Article G of the Trealy wus re-
ferred to. In that Articlo 1t W8 pro-

vided 88 follows :=—

Tippoo

Z nglinh Foast Indin Company Taha-
“ Tho Eneiel to take such duduc-

door shall bo at liberty
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tiona from time to time from the snma allotted
by the first Article of the present Treaty for
the maintenance of the families of Hyder Alj
Khan and Tippoo Sultan, as may be proper
in consequence of the deecase of auy member
of the said families.”

1te believed there was only one son
of Tippoo now living, he meant Prince
Gholmin Malhiomed.  The other nem-
bers of the fawily now existing were
descendants of the sccond, third, aud
fourth generatious.  Now, was it to
be said that these parties were to have
all the accumulations of the 240,000
Pagodas a year, whieh, allowing three
Rupees to the Pagoda, was equal to
the annual sum of 7,20,000 Rupees ?
There was another Schedule (Sche-
dule D) which related to the Peish-
wah’s share.  But he did not agree,
and fresh Articles were entered into
between the East Indin Company and
the Nizam, which provided as fol-
lows :—

“ With a view to the provention of tuturo
altorcations, it is ngreed betweon 1is Highues
the Naboh  Nizam-nd Dowlah  Asoph  Jah
Bahadoor and the Honorable Fuglish Kast
Indin Company Bahadoor, that to whatever
wnennt the stipends  approprinted to  the
maintenance of the sona, relntions, snd depend.-
ants of the late Hyder Ali Khan and Tippoo
Sultan, or the personal Joghir of Meer
Kummer-ud-Deeu Khan shall  hereafter he
diminished, in conscquence of any one of the
stipulations of the ‘Treaty of Mysore, the
contracting  partios shall not be acconntable
to each other on this head,

And it is further agreed between the cons
tracting partios, that, in the event provided
for by tLe eighth Article of the Treaty of
Myiore, two-thirds of the sharo reserved for
Row Dundit Purdhann Babadoor shall fall
to His 1ighness the Nubob Nizam-ud-Dowlah
Asoph Joh Bahaduvor, and the reomining third
to the Honorable English Eust India Cumn-
pany Bahadoor,’

These Articles also confirmed the
view, that the provision for the fami-
ly of Tippoo was not intended for
his heirs and descendants for ever,

Ho viewed the order with alarns and
surprise.  With alarm, on account of
tho dangerous nnture of the Prece.
dent, and the numerous other eluims
to which it would give rise, With
surprisc, becauso the ink was scarvely
dry on the document which was sup-
pmw(l. to bo a final settlement of the
question by which the allowuneds to

The Vice President
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the Mysore family bad already been
increased.  Was it to bo said that the
Counceil had no right to ask for infor-
mation with regard to that which upon
the assumption of the President of the
Council appeared to be a lavish ex-
penditure 7 If the Secretary of Stats
wished 1o make a donation to the My-
sore family, let him go to the British
Parlinment  and ask for power 10
borrow money for the purpose, nnd se¢
what they would say to the muter
He (The Vice President) wished t0
know upon what grounds the payment
had been ordered. I the Mysore fn-
mily had any just claim to the arrear
were they not equally entitled to have
the annual sum of 2,140,000 Canterd!
Pagodas continned to them P Inthe
absence of the information asked fofs
it appeared to him that the fll"”'ly
had no legal, equitable, or moral righ
to the money which he understood b
been ordered to e paid, He might bu
wrong, and if a refusal of the grant wor
involve any breach of faith, that wol'
be o different matter altogethens "']"0
he (the Viee President) would bu“t,
lust man to ohject to the pryment

: : . 2
Porsibly the Secretary of N"-u; ]:h:’
given reasons which woull sabis )und

Couneil of the justice of the grant
he (the Vice Presideut) wan "l"'"t "
vorrcetion.  But let them have for
information which had been asked (IL:
and they would then be bvltur‘ﬂ"ll
to form an opinion, As far as ho "‘: a
at present judge of the case ”"f'l",t
examination of the Treaty, 1t “l’l'““.ro
to him that this payment was o the

voluntary donation on the part ¢ ghab
Seerotary of State, He thuup..m, {0
this Council had a perfect "'I"; they
enquire into tho matter. Sur¢ {0 s
wero not to bo called upod iiry 4
the people without wnking ""‘It, wad
to the mode in whieh the ol

ovelie
to bo expended.  All the l::: -
were appropristed to the BU“
the Government of Indisy f”"
they not to ank  for "‘f"r""mo; rant
they were led to believe t l]“‘ o
of nearly half o million uter ”,:L to
revenues of the State was # l:,pﬂ i
mndo an a mere voluntary (6 4
e (the Viee President) dot 4

ther the Council ought ke

T
lnlr'»-

g -
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Licensing Bill until full explanation of
theso ma‘ters was afforded  The rea-
sons of' tln‘\, Secretary of Stato would
Itlll:(l:mér if h!s Despateh was laid before
ouncil.
th;t[el (The Viee-President) thought
oty Jo should have been out of order
. d he mado these observations aban
nrlier stage, when only a question had
ecn asked, and thero was no Motion
l'[*forc the Council., But now that the
molvlornhlo Member for Bengal  had
‘h((l)‘('d that thf\. l’vh'lvion ho print.od, he
" lllght thfll‘-, in voting for that motion,
lionmd s right to make a few observa-
s ii IWI'lh regard to one of the questious
" ed in t,.he Petition, and he begged
orga'n notice (-f his intention to move
in 10 production of the papers rolat-
g to that matter.
, t“:ll t BARTLI FRERT eaid, he bad
Iy 16 present stago only ono ohserva-
n“e!u)fmuku in reference to what had
'ieelpmn'l the Honorable and learned
linm.];m“h-‘m" nm! that was to gunrd
l'!'og: ag-inst being supposed to ex-
o urmly opinion on tho ‘ﬂuhjcct of
b V.a.nt \‘\'In(:h had hw:n discussed by
q““ﬂti“‘u‘l resident. '”Iﬂ view of the
ireq "tfl wis that it was ons ultra
,”“0 Il'nu '(rouncxl to discuss.
% ll) Motica to print the Petition
1en put and carricd.

VACATIONS (CIVIL COURTS).

'l;:::“(“ll,l') RK rupn_rlud fo the Coun-
tion o had reccived a communi=
fup, "'"'lirm"' the lemc !)vpm.'lnwnt,
e ion :':'?ler consideration, 10 con-
(l-l Teluty dry !h“ .l‘ to ."mc' d i e
g L NE o Vaeations in the Civil
\\'illiu.“,“-lth”l the DPresidency of Fort
Mg, i i Bengal,” a copy of o Des-
Kar, i“"“m the Necretary of Ntate ves
Yugiupe the holidays to be allowed in
“al Courts,

(4l

LICk N s1
ENSE DU Y oN TORACCO

']ll Ny pe
Tic'i"f-( CLERK reported that he had
l.‘("'.“ "‘“ communication  from tho
.v- W |ml‘tymn(, ou the -,“],J(-.gt of
‘l", l"‘v fpeind Licenne Duty on tho
t}:'lt B {‘;."i‘_'-;;x:..“‘-., Tali.eeo
‘\“"lnxnu\in;.i."‘:‘ FRERE moved that
Breeq ‘“"‘\tlt u be printed.

Recovery of Rents [DECEMUER 8, 1860.]
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STAGE CARRIAGES.

Tur CLERK reportod that ho had
received a communication from the
Assistant Manager of the North West-
ern Dk Company, relative to the
Bill “for licensing and regulating
Stage Carringes.” °

Mx. HARINGTON moved that
the communication bo printed and re-
forred to the Select Committeo on the
Bill

Agreed to.

POLICE (PRESIDENCY TOWNS AND
STRAITS SETTLEMENT).

Tur CLERK peported that he had
received @ communication from the
Coroner of Caleutta relative to the
Bill “t» amend Act X111 of 1850 (for
regulating the Police of the Towns
of Calcuttta, Madras. and Bombay, and
the several Stations of the Scttlement
of Princo of Wales’ Island, Singapore,
and Malneea.)”

My, FORBES mov: d that the com-
munication lie on the table.

the !

Agreed to.
FLOGGING.

M. ITARINGTON presented tho
Report of tho Qelect Committee np-
pointed to prepare 2 Bill to provide for
the junishment of flo.ing for certain
oflfnces under tho Penal Code, and
gave notice that, on Saturday next, he
would move that the Report be adopt-
od, and that the Bill appended thereto,
which had been prepared by the Seleet
Committeo under {he instructions given
to it, bo rend o first time.

RAILWAYS.

Mz, FORBES prosentcd the Beport
of the Select (omnittee on the Bl!] “ Ao
aaend Act XViltof 1851 (relating to

Railways in Indin)."”’

“ECOVI‘)R\' or RENTS (BENGAL).
Mu. SCONCE presonted the Report
of tho Select Committeo on the Bil
o pmend Act X of ISL&]) (to ﬂmemi'
i Recovery 0
the law relating to tho Recovery !
l(:-nt. in the Prosideney of Yort Wil

* lism in Bengal).”

|
|
|
E
|
i
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PORT-DUES (AMHERST).

Mgr. SCONCE moved that the Bill
“for the levy f Port-dues in the
Port of Amherst” be now regd a
second time.

The Motion was carried, and the Bill
read a seeond time,

POLICE (PRESIDENCY TOWNS AND
STRAITS SETTLEMENT),

Mnr. FORBES moved that the Coun-
cil resolve itself into a Comnittee on
the Bill  to amend Aet XIIT of 1856
(for regulaing the Police of the Towns
of Calentta, Madras, and Bombay, and
the scvernl Stations of the Settlenn ut
of DPrince of Wales™ Island, Singapore,
and Malacen);”" and that tho Com-
mittee be instructed to consider tho
Bill i the amended form in which the
Seleet Cowm tteo had recommended
it to be passed.

Agreed to.

Scetion 1 was passed after an amend-
ment.

Seetion 11 was parsed ay it stood.

Neetion 111 was passed after amend-
menls

Seetion [V was pusged after amend-
ments, neluding the ad ition of the
fol owing new Clause, on the motiou of
Mr. Forbes ;—~

L]

“ It shall ba Liwful for the said two Magis-
trates and the maid Court of Petty Seasions
rexpectivaly, it they decmn that the clhinrge is
from any cirengntinees fit to be made the
subject of proscontion by iudictment rather
than to be swamarily disposed of, to cammit
the per-on charged for trial before tho Supremo
Court or Court of Judicature.”

<

Mu. FORBES moved the introdue-
tion after Nection IV of the following
Section, bettg a re-enactment of Sec-
tion XXXII of the existing Act,
with a verbal amendment :—

“ Upon a conviction for any of the offences
mentioned in Sections XX VI XXVIII, and
XXIX of Act XTI of 1858, or under the fores
goine Rection of this Act, the Mazixtrate or
Mnzistrates (as the came may bo), and in
Bombny the Court of I'eity Soealons In cascs
committed to that Court, miny order the restis
tution of the property forming the subject of
the chargo. if fortheoming, to the owner : anid
o cam ol ite not being restored pursunut to

such order, may impose on nny person refusing
or neglecting to restore the samo, n flne ot
exceoding the value of the suid proport)s
which the Mngistrate or Court may ordcr"W
be puid to the owner or his represcntative.

Agroed to,

Mi KFORBES then moved the
introduction of the following Section
after the above being a re-.-nuctmf‘"‘
of Section XXXIV of the existibf
Act, with & verbul sinendine nt:—

“ Upon a conviction for any of the offencts
mentioned in Sections XX VII, XXV(III. “,““
XXIX of Act XIII of 1856, and in :_wct'&s
1V of thin Act, the Magistrato or "ﬂni.:l‘t”'the
(a8 the caso may be), and in Bomlm_v_md
Court of Petty Sessions, in cnses comin or
to that Conrt, may impose upon the offet va’
in addition to the punishmont for the ollent
a fine not exceeding the lons appearing ;(:‘rt-
caused to the persons who have suffered -‘dl! of
by, and may pny or distribute the procet o
tho snid fine or any purt thereof, to of for
benelit of the suid persous.”

Agreed to.

Sections V to VII were pas
they stood.

S)Lction VIII was poased after
verbal amendment.

Section [ X was posse

Svction X was passed
amendment. & "

Sections XI to X1V were P““cd
they stond,

Seetion XV wag pass 1
nents, o oot
Section X V1 was pnased o "t.:lt(the
Section XVII was puss: Clav¥®,
insertion of the following new o of
after Clauso 3, on tho Mot!

Mr. Forbes :-—

god 28

d as ib stood:
after

d-
ed after amel

nall
uﬂov' »
# Whoaver, without rensonabl¢ €0 T hel
drive o carringe, oart, ur otIME ;o roM
wise thau ou the left or uoar sit
. tra'
he
Mr, ERSKINIE moved \t' geotid”
ducion of the following B¢
alter Section XVII:i— »
. pomD”
ee (N oY
“ The Cotmissioner of l"‘:’:!l"r“’ " I::'rll‘) i
H 1 et L1
shiall, from timo to time, o8 "u' and Puhlu"”"‘

) . 1 )
of the loeal Govornment, 0 ho | '“1.01-

3 < -5 [V
the Gavernment Ginrette r"l‘l lie Tomle e ¢
; wap nny pud [ e
of rocks in or near m the el

thoroughfme, or  places give 1500
Boanbuy and Colabm ; sl sy 1 t.h":lk.ucll
for wch oprrations whed plast W
sud cvery persont who 8
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rock otherwlse than according to the provl-
nuns.qfsuch rules, or who shall violute 1y
('_oml.m(m of a license granted under thig
Seetion, shall lie linble to a fine not cxceoding
one hundred Rupees.”

Agreed to

Scetion XVIII was passed alter a
verbal amendment,

Sections X1X to XXI were passed
a3 'they stood,

’ l'm"z CUHAIRMAN moved that
16 Clerk of the Council be re-
Quested to read the communication,
“"l“(!h was reported to-day, from the
};)rouer of Caleutta, relativoe to the

l’“‘ now under consideraliou,

Ihe Motion was carvied aud the

etter read,
. Mu. FORBES remarked {hat tho
“P“llnn of the Advocate (feneral, which
(‘unt? appended to the above communi-
) lon, :!ppenn-d to be adverso to the
Uggestion  of the Coroner, and he
5“‘({"‘- l“f)rl) 8) had not therefore con-
o ered it necessary to mako & motion
“'1‘he subject.

The romuinder of tho Bill was then
l:‘\“'fl‘d s it stood; and the Council
wu‘“"g resumed its sitting, the Bill

s reported with amendments.

EMICRANT VISSKELS.

thesgl h-'\_R'l‘LE FI‘U‘}RI'} moved that
\itt(.(""'c‘l les_lvo itaelt into n Come
hrpys the Bill *“relating to vessels
“Pix% llng‘ Emigrant Pasacngers’ to the
lruim;.‘ (’”l‘.’““'ﬂ," and that the Com-
iy l: he inatructed to v,unuu_ivr the
B m-tl “ho amended form in whidi tho
Commi- teo had recommended it

3 Dty o],

‘Vl‘(-‘.d t,()‘

"itl.lu Bill passed through Committed

U v
h“v'u.‘.lb amendment, and, the Council
5 resumcd its mitting, wes e

Porte

\v“c-\'l‘lom (CIVIL COURTS).
{

C')“‘::‘il SCOKCE  moved that the
tey 1 Pesolve jtsoll into Commit-
r?‘“til::.t.lu Bill * o amentd 1he law
Copp s 10 Vacations in the Civil
W thin the Presidency of Fort

W '8
lllmm in Bengnl"
Brugy L, et

LUECL‘.\IHEH 0, 1ovu. g

VU0 ) ereses .

Tiur CIHAIRMAN moved that
the Clerk of the Coundil be request-
ed to read the Despateh from the
Secretary of State, which had this day
been reported.

The Motion was carried, aud the
Despatch read as follows :—

# To H1s EXCELLENCY THE RIGRT HoNORABLE
THE @GovenrNor GENERAL OF INDIA IN
COUNOIL.

My Lorp,

1. Your letter, dated 27th June, No. 47,
Judicinl, No, 140 1860, transmitting copy
L © of a correspondence
with the Government of Beugal regarding
the holidays to he allowed in the Judicial
Courts. has been laid before me in Council,

2. The opinions which are to be found in
the Minutes of the Sudder Judges and in the
Returns of the several District Oftficer, are not
altogether satisfactory, as they have cridently
been recorded in ignoraneo of the suggestion
chntained in Lord Stanley's pespateh No, 3,
of the 19th Junnary 1859, to the elfect that
¢a poriod of relaxation might be given to the
Civil Courts for such a term and at snch time
of the year as might be deemed advisablo,
and the Courts open for publie business on
all other dayd (with such special exceptions ns
ay be doemed propor) on the understanding
that no native oflicer or servant of the Go-
vernwent will be oompelled to attend and
po  party shall suffer loss from absence on
any occasion which has been generally recog-
nized in public oflices us one of observance
by the religion which he professes.’

"g,  With reforence to the vavious sugges-
tions which have beco made, [ approve of the
long vacution heing fixed at n month, to ‘hu
altowed at sneh time of tlho ywul' ns ‘\l'(]mr Iox-

Teney 11 Council way deen advisad c.
OL:::C'Y‘.::IT.(: Day. "4 The Conrts will

Gaml Fritlay further he closed on S‘uu-

aren's Birthday, thya, wod on the four

Christiuns Ly days noted in the margin.

5 1also approve of your suggcmup Yo the
Qovermment of Bengal that ‘1 'uddmm; t:o
the holiduyd uhnvc-mcnl|ouut'l. hfbocn”(u;:(;
Jenve from office in the yenr might bo a O(V)Nr
to the Native Judges and tlm_.\lmlntcrml tli-

of the Judicial Courts without reduction
geps pinding that the Conrts
of puy, on the nudepstand! B e e the
gcnurnllv shall not be cl'»wl.‘ (‘K_C&-ll’ ) "” -
jong ga ation amd on the English holids)

o-inentioned. . R
nh?e lIm;-lc:pwd that you wil'l take lrxlan:l3?£0
for the rejeal of Section 11 Regn-
le Lengal Code amd of
the corpuspondinit c"llﬂ"“‘“t;‘ mt]::;"‘h(\):llilr:x:

Regnlationy oF Actd lmM“ihe:yro:z\\lllﬁml of
Legisnturon, aud thus ‘plnca T atents:
holidays in the han:bxof the locnl Gov |6

I have the houor to be, &c., .
(Signo(l) C. Woou,,

alsl Vclober 1860,

mensnee A
Iation 111 1793 of t

Londoun,
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Mr. SCONCE observed that the
object of the Bill now under consider-
ation was simply to do what tho
Secretary of State sugg sted in the
final paragraph of his Despatch, us far
a3 rogarded tho Bengal Presidency.

The Bill passed through Committee
without amendment, and, the Council
baving resumed its sitting, was re-
ported.

ROHILCUND DIVISION.

Mnr, HARINGTON gave notice
that he would, on Saturday next, m-ve
the first reating of a Bill to removo
certain tracts of country in the Rohil-
eund Division from the juvisdiction of
tho tribunals established under the
general Regulations and Acts.

.

CRIMINAL PROCEDURE,

Mz. IIARINGTON moved that cer-
tain Minutes recorded by the Judges of
the Court of Nizamut Adawlut for the
North-Western Prozinees on the sub-
jeet of the preliminary investiza'ion by
Polico Offivers in crses of offences cog-
nizable by thoso Officers, bo printed
and referred ¢» the Select Comunitteo
now sitting on the Code of Criminal
Proccdure for such consideration and
notice in the Rep.rt to be submitted
by them ns they might de m proper
He said that copies of these Minntes
had not yet reached him from the Go-
vernment of tho North-Western DPro-
vinees, though die was daily in expectns
tion of receiving thew. Tho copies
which he held in his hand had come to
him direet from the Su der Court, the
Cours having probably observed the
resappointment of a Seleet Committee
to consider somo portions of the -
minal Procedure Code and the instrue-
tion given to the Ccorimittee to mnke
its Report without delay ; and as the

Committee was n.w sitting and ep. |

paged in performing the task assigned
to it, he had thought it better, in « pder
to save time, not to wait until he
heard from the North-Western Qo-
vernment, but to move that the Minutes
of the Sudder Judges bo printed nt
once and laid before the Committ. e,
Agreed to,

LEGISLATIVE COUNCIL,

Convicts, 1328

Mgz, HARINGTON also moved
that the Extracts from the Deapatches
received from the Secretary of Siate
for Indin and communicated to the
Council, relative to those Chapters of
the Code of Criminal Procedu e which
treated of trial by Jury and appeals, be
referred to the same Committee, an
that the Committee be instructed to
propose any modifications of the Chap-
ters in question which they might con-
sider desirable,

Agreed to.

PURT-DUES (A MUERST).

Mz, SCONCE im-ved that the
Bill © for the levy of Port-dues in the
Port of Amherst” be referved toa See
lect Committee consisting of Mr. llanug
ton, Mr. ¥orbes, and the Mover.

Agreed to.

The Council adjourned.

Saturdusy, December 15, 1860.
PreEsENT :

1] {’
The Hon'ble the Chief Justice, Vice- Preside?
in the Chair,
Hon'ble Sir 1. B, E. | H. Forbens, Esdy
I'reve, A, Seonce, By e
Hon'ble Cecil Beadon, | Hon'ble Sir C. I

I, B Hagington, Exq., Juckson, and_
v ] C. J. Erakine, oL

RECOVERY OF RENTS.

Tug CLERK reported to the C"lﬁ
cil that he had reccived a commit,
tion from the Iome Depart mt‘"?‘r in
warding the Returns calle (;860'
Message No, 160, dated 25th Junf" verf
reg .rding clvims rola ing to the ""‘,uurts
of rent preferred in the Revenu?

of the Lower Provinces of ”t'":-';‘u' {he
M. HARINGTON movidth
sbove commuunijcation bo rinted:
Agl‘\ ed to,
ESCAPED CONVICTS.
¢
Mi. ERSKINE prosent(“gwgi ot

munication which he had rect Jative !
the Hombuy Government, I





